CENTR.AL ADMINISTRATIVE TRIBUNAL_ o

GUWAHATL BENCH ésf
GUWAHATI 05 | |
| I .
(DESTRUCTION OF RECORD RULES 1990) | |
- INDLX | '
" "'_TT" ~ OA/TANo!//.[.@.gf .............
: .'  ' lf' RA/CPNO..un ooooo 'n."o"icvcu"ol"o-on.d' :
- “i ) E p/M A NO ........ v.’....'n;og_o"’o-’.‘o'b“-.o'.l.n‘; o
’ l‘ 1. OI'dCI'S ShCCt ooooo %on.uu‘o‘ai-{ ooooooo » Peencens ,o'Pguo’ ooooooo Ps0v00esses .td%?’.. uunno RN ) ”;‘ .
2 'Judgment/Order dtdZ. ....... alé,/ ......... PR srinesns MOTZR gj@ o
3 Recewed from H.C / Suprerne Court
4 ngto’z. veseesessstes
5 ) . . ..;....f.'.‘..
N V 6.’ .. . - . : v -; ,o : ";' . 'l - p.ga'...ﬁ.p..' ..... 'og'.éoeo.tOeotOoo_'coc,oo-co‘aooooooe-a y
l. 7 ¢ leoo' [}
8 Pg'n ooooooooooooooooooooo tO oooooo Yee0ee00000e
9 ........ s0000
10 Any other Papers.....................;‘, L R SRR
11 Memo OfAppearance,,,,,‘,.,,,',_“..“‘.“”.. . ooooooooooooo .:...;.-..‘;,.;‘.'.v.~.v'..~"i;'.g.‘n5..".-;'. ooooooo o'o:oo |
- 1::12 AddltlonalAfﬁdav1t............................. Setheteseienrerrerenttsensarssraressssrenirsene
. ~{‘.513 Wntten Arguments...’............................... T S TP ISP N
”' ';-;14 Amendement Reply by Respondents,,,,,,,,,m

- ‘-15 Amendment chly ﬁled by the Apphcant

I ooooooooooo e0000 0  00e0esesesesosorienisessrne
i . . . e . fo

A A R Ly R N Y P PR YRR RY )

16 Counter Reply

.

=L

',U’”»'?‘..; .a._ﬁ' : I
gt ety LA



R eanatinadd

- - =%

" ‘ . i )?
i CENIRAL ALMINISTRATIVE TRIBUNAL : GUWAHATT BENGH .. 02
GUWAHATI | . ~-
£ oriemiar appin.no., 444 oF 1995 Y
_TRANSFER APPLN.NO. OF 1995 \

CONT
REVI

MLSC.

2 ) RV ST R \Amo@lmﬁ\\on § avy

.
s ° s & 0o

EMFT APPLN.NO.-

g aPPLN. NO.
PETN, NO.

OF 1995 (IN M NO. )
OF 1995 (IN OA NO. )
OF 1995 (IN OA NO. )

o.ncooa.o-toooo."'noo.....q..... APPLICANT(S)

"VJ RESGNDENT (S} /

. © EORTHE APPLIGANI( ) se o MR, g K WLNM

i 4

'J,

FOR THE RESPONDENTS voslR, A’ . €

D.O'..‘Ili“..“'a.. e 0P a e PO Ag 00N

OFFICE NOTE

eesvop s s esestae b

fhis appiicaton 18 19
form and within timé, ‘
C. F. of Rs \0/

?atcd

/%Mk‘

g,« & Gaonoit iff

lPOMO éjb

1 DALE

‘00000000000001

23=6=95

lm

NE&.
e
MR. 63 CMA»«@ -
MMS 'S N )
- | ORDER .

00000tooooo.ocootoott...cQcooo..000000‘00

MrdGJKIBhattacharjee for the
applicantd MrJAdKJChoudhury, Addl, CG.& .C.,

|for the respondents ¥

Issue riotice before admission to
the respondents to show cause as to why
application be not admittedJ Returnable
on 18-7-95& In this case Mr. AJKJIChoudhury .

1Add13C.G.S.C., seeks to appear for respon-

dent No,1,} However, notices be directly

issued to the, reSpondents. Learned Addly .
GeGeSeCa requesuﬁ:o file memo of appearsnc

ence in due course. , -

s

Vice-cha irmén

\\4
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. Mr.GeN,Das for the applicant.

Mr .A.K.Choudhury, Addl.C.G.$.S.C
for respondent No.l. Mrs.M.Das for

', respondents 21&_3‘_Respondént No.S

State of Meghalaya served, Respondent
Nos4 not served./Mrs, M,Das respon-

~dent No.2 & 3 and the State of
X Meghala}a through Mr.A.K.Choudhury

Addl.C.G.S.C. who is ‘instructed to
mentlonﬁprayop for some more time to
file show cause reply,

Adjourned to 2-8-95, It does hot
appearrthat notice on respondent No.4
has been issued by the office., The

" office is directed to issue fresh

notice immediately to the- said

respondents to be servaci/@nd g‘sljavered
) A

Together with v e il adon g

$5s5hr Showld be sent the copy-of-
Shenwurtis '
the B.A S5l order dated 23-6-95

“.-shall also be sent alongwith the
~notice,

o et

Vice~Chairman

Meéétr"”
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CENTRAL ADMINISTRAT IVE TR IBUNAL
GUWAHAT I BENCH - @ GUAHAT 1.5
00“0[“00111/95

L 7 v

. Date of Cecision,zag‘lggsnuumm__
(Admission Stage)

1. All Assam Police Association
I “ PET IT IONER(S
2, Shri Prabhat Singha LahKar ()
Shri G.K, Bhattacharyya with -
Shn G.N, Das '
_— . et ot e o e e 2 2 o , ACVOCATE FOR THE
- o PET IT IONER(S )"
" VERSUS e P
~Hanion_

of India and others_ ~ RESPONDENT(S)

Shri AsK. .Chouthury, Addli C.G.S.Co Por  ADVOCATE FOR THE
respondent Noll. RES PONCENT (S )

~ Respondent Nos, 2, 3, 4 and 5 served.

THE HON'BLE JUSTICE SHRI MeGe CHAUDHARI, \IICF-CHAIRMAN.

THE HON'BLE SHRI Ge Lo snmeumz, MEMBER (A).. .

1.

2.

3.

To be referred to the Reporter or not?

copy of the Judgement?

”

Whether Reporters of local papers may be allowed ;pkg
to see the Judgement? «

Whether their Lordshigs wish to see the fair \ /VfD

Whether the Judgement is to be c1rculated to ]
the other Benches?

7’

Judgement delivered by Hon'ble yice=Chairman.
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IN THE CENTRAL ADMINISTRATIV.E TREBUNAL
GUWAHATL BENCH

original Application No.,111-0f 1995

’Date of decision: This the 2nd day of August 1995

The Hon'ble Justice Shri M.G. Chaudhari, Vice=Chairman
The Hon'ble Shri G.l, Sanglyine, Member (Administrative)

16 All ASsam Police Association
~Ulubari, Guuahati,

2. Shri Prabhat Singha Lahkar '
Deputy Superintendent of Police, .
Genaral Secrstary,
All Assam Police Association,
Ulubari, Guuahati. : secee App].it‘:ants

By Advocate Shri G.XK, Bhattacharyya uxth
Shri G.N, Das -

e -V 8rsu &= 3
1« Union of India, represented by .
the Secretary to the Government of Indla,
flinistry of Home. Affalrs,
New Delhi,

2. State-of Assam, represented by
the Chief Secretary to the Government of Assam,
Dispur, Guuahati.

3, Commissioner and Secretary to the
Government of Assam,
Home B epartment,
Bispur, Guwahati,

4, Director General of. Police,

- ‘Assam,
T o Ulubarl, Guuahati.
Nel 5, State of Meghalaya, represented by
the Chief Secrstary to theGovernment of Mmeghalaya,
Shlllong. N eseesese RBspondents

By Advocate Shr1 AK, Choudhury, Addl. CeGeSeCo
for respondent No.1

Respondent Nos.2, 3, 4 and 5 served.

s

-~ ' eese

&z
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CHAUDHARI,J. (V¥,C.)

-

Mr GeKo Bhattacharyya with Mr G.N, Das for the

applicant,

. Mr A, Choudhury, learned Addl, G.GeS.C., for

respondent No.1.

None present for respondené Nose2y, 3, 4 and S

"although served. : : ,

Heard Mr G.K. Bhattacharyya. We had hoped that :
the respondent Nos, 2 and 3 will enlighten us on the
"action propos;d to be taken by.the responden§s for
triennial cadre revieu, Although Mrs M, Das had appeared
for the sa;d respondents on 18,7.1995 and was aware of

the adjourned date still no shou.cause reply has been

filed nor the counsel is present,

2. The short grievance.of the All Assam Pﬁiice
Association is that the respondent Nos.2, 3 and 5 have
not been parforming tﬁeir statutory duty to hold a
triennial review of the cadre strength as required under
Rule 4 (2) of the IPS (Fixation.of Cadre Strength)
Regulationé and that has and is affectind adversely the

members oﬁ the Associatiocn who are eligible to be considered
for promoticn teo the IPS. The said ofhlcars thus are being
denied a fair opportunity for advancement of thbir carser
and entry into the IPS, It is stated in the application
uhich.HHS'ﬁbt been controverted gy the respondents by

fi;ing any §hou cause reply that it was pursuant to the
earlier decision of this Tribunal, (1988) 6 ATC 801, that

the review ugs held on 1.5.1986, The next review was held

on 27.,9.1991, The subsequent revieu was due in May 1989

for—
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and thereafter in May 1992, Thess ggvieus have not been
helds The last review was due to be held in February
1995, but it has not been so far held. It is the grievance
of the applicants that without holding a requler triennial
review a revieuw was purported to be made in January 1992,
but the proposals that were made after the 1989 revieuw
uére taken into consideration, Accdrding to the applicants
thers shbuld~have bqen an independent review made in
February 1995 and the proposals could not be based on 1989
review which has caused serious prejudice to the applicants

i/

in the Assam - Meghalaya Joint Cadre,

-3 Two things, thérefore, become apparent, namely, _
e that.the reépondant Nose. 2, 3 and 5 have not been follouiag
the provisions of Rule 4(2) of the Cadre Rules and the
action taken by them since 1989 without holding further
periodic triennial cadre revieus appears to have adverssly
affected the legitimate chances of the members of the
applicant association and that would not be fair treatment
to them, The respondent Nos.-é, 3 and 5, therefors, are
@~ required to look into the grievance of the ¥ seriien
I seriously and take steps as are neéeasary to comply uith the
requirement of Rule 4(2) of the IPS Cadre Rules, The
v’ respondenté alsgt;equir84$o seriQUSIy.look into the
grievance of thé applicant that the basis so far adopted ,
relying upon the proposals made at the 1989 review has
causad prejudice to them affectirg their promotional
| prospect® adverssly. |
4, Thus what ths applicants seek is that the
réépondenta should act consistently with Rulé 4(2) of the

W I1PS Cadre Rules and performimg their legal obligaticns,
It is needless to say that a statutory obligation has to

bB.. [ X }

fC—
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be carried out and in the abssence of any convincing
reasons been pointed out for the delay we think that the
respondant Nos. 2, 3 and 5 should take early steps to
Pallin line with the requirements of Rule 4(2) of the IPS
\
Cadre Rules, According to the applicants the revieu was
due in February 1995, Prima facie it appears to be so. A
considerable delay has been caused by this time in holding

the review, It is, therefore, desirable that the exercise

is completed as expeditiocusly as practicablz.-

Se Now the'grievance of the agpplicants as indicated
above has been reflected in the representations filed by
the Association on 24,4,1995 and 23,5.,1995, The applicante
say that they have not as yet been infommed about any
decision taken on thsse represantatibna. We, therefors,
hope and desire that the respondents will deal with the
said representations in the light of above observations
regarding necessity to carry out legal obligations and
take steps to remove the dissatisfaction among the members
of the applicant association., The decision taken on the

representations be communicated to the Association,

6o With the above observations we do not think that
any fruitful purpose will be served by admitting the
application and keeping it pending having regard to the
urgency of ths natufe of relief sought by the applicants,
In order to be able to dispose of the mattsr earlier ue
had given opportunity to the respondents to shou causse, but
the concerned respondents have not chosen to avail S?J“LI;
#hie opportunity. Hence we dispose of the O0.A. in terms

of the observations made hereinabove for the guidancs of

thésesse

fotl —
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[ 1]
[ 1]
.

. : 1/"— ~
the respondente and fespondant Nos, 2, if;nd 5 in pargiCUIat.
As there has been no response from the,respond;nts we

are constrained to give liberty ?o the applicantgto move

the Tribunal 9gain if sb necessary and if they are so
advised if their.representations;are’not disposed of

uithin»a pericd of :three months from the date of receipt

of copy of this order by the respondents or if the

<

respondents reject the representations earlier, The

contentions urged at the present stage as may be rslevant

will be open to agitated.
L A

Te ‘The original application is accordingly disposed
ofe  ~ "=
Be Copy to be supplied to Mr G.K, Bhattacharyya

and Mr AK, Choudhury., Issue the order to the respondent

2, Yomd 4 , \
Nos., 2—anté-3 by hand delivery and to other.respondents

in usual manner,

( M. G, CHAUDHARI )
~ VICE=CHAI RMAN
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1) Al Assam Police Association,’

\4

'\ L4

0.A. Vil . /es.
Shri Prabhat Singha Lahkar.
| -Versps-

-

Union of India and Others.

PARTIQULARS OF THE APPLICANIS:

'

/
g

Uluba?i, Guwahati.
2) Shri Prabhat Singha Lahkar;

Deputy Supdt.of Police..

ﬁenefql Secretary, ’

All Assam Police Associéfion,

Ulubari, Guwahati.

PARTICULARS OF THE RESPONDENTS:

FYRTRUO I I

l)’Union of India (Represented by the Secretary
to the Government of India, Minisiry of Home

Affairs, New Delhi.)

2) State of Assam (representéd by the Chief Secretary

to the Covernment qf Aséam, Dispur, Guwahsti.)

3) Commissioner and Secretary to the Govt.of Assam,

Home Department, Dispur, CGuwahati.

4) Director!Generallof Police, Assam,
-Ulubari, Guw ghati.

5) State‘of Meghalaya(Represented by the‘Chief
Sécretary_bo_the.Govt,of Meghalaya, Shillong.)

Contd.ee.. 2.
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: Of the senidr grade of the Assam Police Service and they are

‘eligible to.be considered for promotion to th

0

- -

3 :  THE APPLICATION IS AGAINST THE FOLLOWING ORDERS:

85
B

Action of the authorities in not discharging the
duties cast by the provisions of Rule 4¢2) of the I:ﬁ.s:
(Cadre) Rules, 1954 within aAreasonable period the:eby‘
adversely affecting the intéfegt of the Members of the

applicaent Association.

THE APPLICANIGN DECLARE THAT THE SUBJECT MATTERS OF

4
THE ORDERS ARE WITHIN THE JURISDICTION OF THIS TRIBUNAL:
5 :  THE APPLICANTS DEQLARE THAT THE APPLICATION IS WITHIN
| THE LINITATION PRESCRIBED UNDER SECTEON 21 OF THE _ i
 ADMINISTRATIVE TRIBUNALS ACT, 1985.
6 FACIS OF THE CASE :

1) That the applicant No.l is an Association of the
Police officers under the Stape'of_ASSam having its office-at
Anil-Muzzamil Road, (opposite Apsara Cinema) Ulubari, Guwahati
duly approved by the Govt.of Assam. Tﬁe applicant No.2 wﬁq is

an officer of the Assam Police Service is.the General Secretary

of the Association and he is authorikeéd to make all correépon—

denée/take steps on behalf of the members of the Association.
The members of the Association have a common grievance and as

such they are gpproaching this Tribunal in a representative

capacity to avoid multiplicity of litigation and as, if relief

i

‘is granted, the members of the Applicant-Association will be

benefltted .

2) That the aopllcant—A55001atlon includes members

—_— e Indian Poljce

I S
| Lonty

",
r "J?
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Service (I.P.S._in short) “for. advancemeént of their career,

G —

3) That the Central Covt,, afﬁer consultations with
the State Govts, made the I.P S (Recruitmeet) Rules, 1954,
in exer01se of powers conferred by sub-cectlon 4 of sec.3 of
the All India Services Act, 1951. The aforemﬁald Rules 1ay
down the methed of recruitment and other cendltlons for being
appointed to the I.P S Appointment s to the IPS can be matde -
-either by dlrect recrultment or by promotlon from amongct the
members of the State Police Servzce and Rule (1) of Lhe-sald;
Rules empewers the Central vat.lte make\such Regulations for

regulating the recruitment by promotion.

-The Central Govﬁ.; in exercisé of powers'under:Rule
9(1) Pf the Redruitﬁent Rﬁles, m;de the IPS (Appointment by
.Promotion) Regulations, 1955. The said Regulations provide |
vfor the constitution of a Selection Cbmmittee'for preparing
a\iist'of such members of the Staté_Police Serﬁtce as are
held by theé'to be suitable for promotion to the IPS. The
committee is required te consider the cases of the members
of;the State Police Service in order of seniority of a Mumber

3

which is equal to three times the number of vacancies.

4) Thatevacancies in a cadfe arise out of a variety
" of reasons, like, retirement, creation of new posts and
promotion to higher cadres besides unforeseen vacancies
‘caused by death, re31gnatlon, permanent transfer outside the
" cadre, termination of service by dismissal, removal or
premature retlrement of any kind. A method is also prescrlbed

for creation of new Cubstantlve posts.

"Contd‘....-... 4.




"4(2Y ¢ The Cenfral Covt, shall, at 1ntervals of every three

e

. yeare and this duty 1s required to be discharged without

S
- 4.
The Central Govt., 1n exercise of powers conferred

by SUb~SeCt10n 1 of section 3 of the Al1 India Services ACt,

1951 made the X,P.g. (Cadre) 1 ules, 1“54.

The strengthzand compgsition of each of the cadres

- are fixed as per the I.F.S. (Fixation of Cadre Strength)

-Requlatlon,. Rule 4(2) of the Cadre Rules prOV1des as follow=~

—

~yesrs, rexexamine the strength and c0mp051tlon of each such

Tcadre in consultation with the State Govt.or State Govts.

’ - : N : ' - - N . .
concerned and may make such alterations therein as it deem

N - .

fit.

PIOVlded that nothing in thls qub~Rule shall be deemed
to affect the power of the Central Govt. to alter the =trength

s

-and comp051t10n of any cadre at any other time,"

5) That the applicant begs to state that under thei
afore-said Rule, the Certral Govt., in consultatison with the

State Govt,, is required to re-examine the.sfrength and .

7

Composition of the cadre at the interval of every three

———

unreasonable delay so that it does not cause any adverse

.efLect on the persons whose interests are governed by the

~aforesaid Rules and Reguletions relating to recruitment,

promotion, seniority OoT pay. It will be relevént'to mention

- _here that the I.P.e. offlcers of the S+ate of Assam and

Meghalaya are grouped toqether and is hnown as the J01nt

B

Acsam-Meghalaya Gadre.

f

. Contd........ 5.
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6) Thét the appiicants4bég to .state that the
provxslonc of these Rules and Regulations are interconnected
in such a manner that. a failure to act ctrlctly in accoxrdance
| with one results in the feilure to act strictly in conformity
with the spiri% of berta;n proviéions in45332¢ Rules or
Regulations énd the provisions in»the Rules and Regudations

have tobe :ea& together and harmoniously. Thus violation of

the provisiqné of holding a triennial review of the cadre

- strength as contemplated under Rule 4(2) of the Cadre Rules

dvercely affectc and prejudices the officers of the State

' Pollce Service as normally the vacan01es egainst the promotion

quota increases after a triennial review.,

~ 7) That the appllcants beg tostate that, unfortunately
there has been’repeated v1olat10n of Rule 4(2) of the I P.S,
(Cadre) Rules, 1954 by which the Centrai Govt. is mandatorily
required to re-examine the strength and 6omposition.of the
cadre in consultetion with the State Govt. jeopsrdizing the

career pr05pécts‘of the State Police Service Officers,

8) That the strength of'the\cadrefwas re~-examined in:

1982-83 effective from 20.4. 83 and the next triennial Teview

\J—
was due in May, 1986 Unfortunately, without holding the

I

‘triennial. Teview in 1986, a meetlng of the Selection Commlttee
was. held on.3,12.86 though the proposal for the trlennlal

review was forwarded by the Joint Cadre Authority in May, 1985
In the said prgposal, thé’ﬁﬁﬁbgr,of posts in tﬁélpromotion quc
ta for Assam has been shown as reised from 22 to 30 i.e. a Tis

‘

of 8 vacancies which was not tasken into consideration by the

] - .Contd..'... 6.
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Selectlon Committee, One of the ex-members of the Ascoc1atlon,

Shri Gopinath Da s, had filed an appllcatlon before this
Hon'ble Tribunal which was numbered as G.C, 57/87 1n/VZ which.

" the actlon of the authority in not holdlng the triennial S

review in tlme was challenged Thls Hon'ble Tribunal, after
hearing all ‘the parties concerned,ey Judgment dt, 13.11.87,
had held that where a re-examination of the cadre strength
is overdue ‘the non-con51deratlon of likely vacancies &o be
TEEEEEEE‘B§f£he statuhoryﬂex—eXam;natlen, while assessing 'the’
eanticipated substantive vacancies, was prejudicial to the -
officers and that the failure to do that had caused the

applicant a genuine grievance ‘and directed the Central CGovt. to

X - “\
take a decision on the State Govt's proposal' for re-examina-

tion of the strength and composition of the cadre for Assam

-

ané Meqhalaya.w1th1n a perlod of three months (Judament repor—

.q_————f

ted in (1988) 6 ATC 801)

9) That, in nursanEe tothe said judgment, the- .
Govt. of India belatedly, by DP & T Notification No.11052/7/
.88_Als(ii) (A) dt. 19.12.88, reviewed the cadre strength as

*

on 1.5.86 and as a. result the promotion quota was increased

from 27 to 34 ahd seven Vacancies arose on 1.5.86 to be
filled up hy promotlon of State- Pollce Service O‘flcerc to

the I.P S. Cadre.

1o) That, as per Fule A(?) of the Cadre Rules and the'
Judgement of thls Hon'ble Trlbunal holdlnc the cald Rule to be

mandatory, the next triennial review was due to be held in

N —

-

May, 1989. The‘applicantc understand that a proposal was _

—

submitted by the J01nﬁ Cadre Authority in 1989 it self but

that no action was taken on the same Ultlmately)a mreet ing -

of the trlenrlal review commlttee was held on 27.9.,91 and

——my,

the Central Govt, vide hbtlflcatlon No. llOS2/lo/Ol~ATq{11)-A

\
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dt. 17.1.92, made the‘IgbZS,'(Pixaﬁion of Cadre Strength}—' -

Second Amendmént Regulafion, 1992 by‘which the entries occurr-
- ing in the schedule to the Iiﬁjé (Fixation of Cadre Strength)
"Regulation'Wa‘ UbStltUt@d¢ However, the out—come of this

review> made on the basis of the proposal cent in 1989 did

not beneflt the Stste Police Service Officers as against the

proposal to increase the cadre postc of Commandants from 9.

to 11 aﬂd by creat:ng 4 more §.P. rank cadre poctc for four -

new districts, Lhe review commltiee withdrew four cadre posts

of Comrrandantc from the exzetlng 9 and allotted the same to

the newly-created four poctc of Supdts., of Police with the .

recult that thcre was no increase in the" Cadre ctrenoth

A copy of the said Notification is
annexed herewith and marekd as
Annexgref I.
. | v,' l'
: ll) That after the judgment'posced by thi= Hon'ble A
Trlbunal by Notification dt, 19 12.88, the Cadre strength
was reviewed as on 1.5.86. As such, as per Rule 4( ) of the -

.Cadre Rules, the next review was due in May, 1989 and thereaftex

~in Mgy,1992. However .no . sucth review was carried out and hy .

Notification dt. 17.1.92. (Annexure-l); the cadre was reviewéd

on the basis of the 1989 pIoposal and the %aid review can

— =

relete only to 1989, Another reV1ew was due XEX in May, 1992

but again absolutely no action was taken by +he Regpondent ¢

to hnld thls triennial review for Wthh the members of the
appllcant As<001atlon had to suffer,. Even on the basic of

the review belatedly notifieq, 1n January, 1992 the next

Contdhoa a e o e 8-
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“triennial review was due to be held in Feb'19§5 but egain

no steps whatsoever have been taken to review the matter as

a result of which eligible'members of the épplicant -

: Asséciation are being denied promotion otherwise due to them
and the members feel that the matter is being unduly

delayed at thencost of several éligible officers, A meeting of
the Selection Committee, as. contemplzted in I.P.S. (Appoint -

ment by Promotion) Regulation, 1955'was held in March, 1965

without holding any triennial review ard on the basis of the
—_ , . _

old out—dated sechedule.

12) That the applicants beg to state that the
injustice done to its mambers will be further evident
from the fact that Assam and Meghalaya, belng a J01nt

Cadre, ‘the Officers of A.P S. and M_P@u., in due course,

are promoted to I.P. S. and eventUally become memleers of the
Joint I P.y; cadre of Assam and Meghalaya¢ Ae'SJch it is.
imperative that the year-wice senlorlty of the offlcers-of
the tﬁo state gervices is maintained in order to ensure
that officers recruited in a parfiicular year are not
cupercedéd by junior offlcer of anf of the two state
Services, Unfortunately, whlle as mamy as 13 Officersof
1976 batch and 7 Officers of 1977 ba‘tch of the Assam
Police Service are awaiting promotion to the I.P.S., for want
of vécaﬁcies, Meghalaya Police Serufee Offghcers recruited
in 19$7§énd later have 3dlready been promoted to I.P,S..and

this is due to mis-management of the cadre.

Contd....... 9.
N\
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13) “That the applicant = Association met on 22,4.95
and discussed éboutithe ﬁis/management:bf'the jointtcadre |
and also nén;bolding of mandatory triennial .review in time
and resolved that the matter be taken up with the State
. Govt, through %be D‘G:P for holding the triennial review

1nmed1ately. Coples of the afore-said resolutions were circu-.

lated to all concerned including BeSDOndents Kb 3 and 4.

) '  Copies §f the resolutions and the
| fonmérding letter are annexed here-
with and marked as Annexure - II
(series).

14) That,‘after submlsclon of the memorandum/
resolu»lons, the members of the. appllcant-A55001at10n
took qp the matter w1th the Govt.-and it appears that
there has been some confﬁsion regarding holdinq of the

. e __ .
meeting due to lack of proper appllcatlon of mlnd The
appIicants, ﬁo clear the mlsconceptlon ‘needed certain
documents and as such the gpplicant, by his representa-’
tion dt. 23.5.95, again ststed the entire facts with the
' prayéifgggzhzértain document s be fufnished to them but
till date there has been no response whatsoever and no

)

action has been taken to hold the review which has already.’

been unduly delayed. The applicants, from the discussions

- xd and attitude of the Reéspondents, are convinced that no
“uceful~purpoce -would be cerﬁed by'waiting any longer and

has decided to approach' this Hon'ble Tribunal for relief..

. &%y%%\'w:ix23$ﬂ$m-
aw\-vugecl ﬁavem a....aL rodtad oo _Con'_tc%....... 10. -
wau\’(-—— \\\ : ’
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‘DETAILS_OF REMEDIES EXHAUSTED :

1

s

7

The appllCantS have submitted representatlons on

24.4.95 and 23.5.95 but no actlon has been taken and the
applicants are convinced that no uQeful purpose will be 3

cerved by waltlng any longer, The apnllcant do not have

any statutory.remedy.-

8 3 ~ The app*wcantc further declare that they have‘not

previously filed any appllcatlon/wrlt petition or suit

7

regardlng the matter in respect of which thls application /

has been made before any Court of Law or any other puthorlty

*

oT any other Bench of the Hon' le Trlbunal and no such

application/writ application or suit is pending.
7 .. ’ N . ) '\

9 RELIEF SOUGHI AND_GROUNDS

I) For that the actlon of the authorities in %k not
holding the trlnnlal revnew of the cadre strength in due time -
. before holdlng the meeting of Selection Committee has caused
adverse effects on the members of the applicant-Assbciation
_ lnaSmpgh as the likely alteration in the Cadre. strength was.
'not taken'into accoﬁnt for detérmining the zone of considera-
“tion’ and as such the action of the authorltlec is bad in law 4

.'and 11aole to be cet a51de. . | -

I1) Por that the prov1 sions of the ¢ I.P S.(Appoint-
: ment by Promotion) Regulatlons 1955 are interconnected w1th
the pr0V151ons of the I P;M.(Cadre) Rules, 1954 1nasmuch as

& /
/
/

COntdQ.“. ll
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the substantive vacancies ahticiﬁatéd as mentidned in
Requlation 5 of the Promotion Reguiation§ are dependent on
the cadre'strengtﬁ as determined under Regﬁlation 4(2)

of the 1.p.S. (Cadre) Rules, l§54. As such,the failure to
N act strictly in aéEordance with Rule 4(2) of the Rules has
‘ resuited in failure to act in conformity with the.spirit
of the Promotion Régulationsland'as.such.the'impuoned
actlon which adversely affects the pervons concerned is

bad in law and ligble to be cet aclde.

III) For that in order to ascertéin the correct
anticipated sbstantive watancies as referred fo in
Regulatidn 5(1) of the Promotion Regulations;.é mandatory
duty is cast on the Respondent s to re-examine the strength
and composition of'the'cadre at intervals of every three |
years a; stipulafed in Rule 4(2) of the Cadre Rules and .
“since there has been unregsonable delay in perfornlnq the £
csame, the delay has causeiadverce effects to the members
of the applicant~Association'énd as such the impugned action

"of the éuthorities is bad in’law and liable to be set aside,

 IV) For that ndfholdihg‘£he triennial review in time
has hamful effect on thp ellglble offlcers inasmuch as the
cubetantlve vacancies are reduced and less persons come into
the Zone qf consideration and in the select liét and the
Regulation 5 of the‘Proﬁotion Regulations and as such Rule
4 of the Cadre Rﬁles confers a right'on the applicants to
have the re-examination of the cadre done by thé due date

and as the Respondent's have failed to discharge the st atutory

-~
N,

¢
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duty under leé>4(2) of the Rules, this is a fit case where

this Hon'ble Tribunal will exercise jurisdiction and direct

the Regpondents to hold the triennial review.from the date

it was due.

V)‘For that in any view of the matter, the impugned .

action of the authorities in not £ re-examining the cadre

strengtb'when'it was due has resulted”ih the selection

Committee mgeting heid<in March, l995jhaving a reduced

number of substantive vacancies for consideration to the

§

great prejudice of the officers and since the applicants

have a genuine grievance, this is a fit case where this
y ,

iHon'ble Tribunal will exercise jurisdiction and grant relief.,

It is; therefore:.prayed.that
Your Lordships would be pleased to
~admit this appiication, call for the
enfife records of the case, ask the
opposite partieé_ﬁ9 show cause as to
why the Regpondents should not be
—

| directed td h6ld the trienrial reyiew

P

of the Joint Assam-Meghalaya cadre when

ISl

it was due as requiredxunder Rule 4(2)

: JTASE TUIE Me,
- of the I.P.S, (Cadre) Ryles, 1954 and

-

.

after perusing the causes shown, if any,

the triennial review be héld when it was

\

- and hearing 'the parties, direct that Xmﬁ
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"~ due and thereafter ho&ié fresh_

Selgction Committee meeting under the
Promotion,Regulationé‘té consider the
addltlonal posts, "if any and/or pass
any other order/orderq as* Your Lordshlpc
may deem fit and proper A so as to grant

adequate relief to the applicants.’

' TNTERIM ORDERS :
Nil.
"OT ARI SE.

"POSTAL ORDER NO. g/éa/ggl/éﬁm /9- 6-75

iswed by the post offlce at Guwahati is enclosed.

t .

.. Verification.



VERIFICATZION.

I, Shri Prabhat SinghajLahkar, A.P.S;, Deputy
Superintendent of Police by profession and General
Secrefary bf the All Assam Police Association, aged
about Logyyvears, do, hereby, verify that the contents )
of' pafagraphs A5.2,3, . ?/.@/7'7?;‘?,/.’,@ are true to -
my personal knowledge and those madé in paragraphs...
oot gl ... are believed to be true

on legal advice and that I have not suppressed any

material fact.

SIGNATURE OF THE AFPLICANT:
Genera, Secretary.

A LuladM

Als Assang ¢ e
- Yakaert, Gawuss il

""""
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ANNEXURE 1.

GOVERIMENT OF ASSAM -
HONE_(A) DEPARTMERT .

ORDERS BY THE (OVERMNOR

NOTIFICATTION

Dated Dispur,the 2lst Februaary,1992.

No.HMA.25/89/182 :: The following Notification issued by
the Govt.of India, Ministry of
Personnel, P.G.I and Pensions(Depart-
ment of Personnel and Training), New
Delhi is republished for general
information :

+ No.11052/10/91-AIS(IL1)-A, Dated 17.1.1992.

NOTIFICATTION.

G.S.R; 1 ;‘Q;......'In exercicge of the powers concerred

by sub-section (l)lof Sectib@’3 of All India Services Act,
1951, 61 of 1951) read with sub-tule (2) of Rule 4 of the
'Indian Police Service (Cadre) Rules, 1954, the Central
Government ®£ in consultation, with the Governments of
Assam and Meghalaya, hereby makes the following requla-
tione further to amerd the Indian Police. Servi ce (Fixation

of Cadre Strength) Regulation, 1955, nameiy :
© ' '

1. . (1) These regulations may be called the Indian
| Police Service (Fixation of Cadre Strengh)

5 Second Amendment Regulations, 1992,

(2) They shall come into force with effect from
the date of their publication in the

official Gazette.

2. In the 5schedule to the Indian Police Service

(Fixation of Cadre Strength) Regulation, 1955 :-

. . i —-——“._....,”Af,-—._—:):__’,.,"\-,z B
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" (i) for the heading "Assam-Meghalaya" and the
entries occurring thereunder the foliowing

shall be substituted;namely ‘-

"ASSAM-MEGHALAYA"

Senior posté under the State Governﬁents.— 74
Posts Qnder the Governgent of Aséam - 57
“Director Gemeral‘and Iﬁspector'Geﬁeral -1
of Police,

Inspector General of Police (Trg.& Armed - 1

Police,
Inspector General of Police (Admn.) - 1
Inspector General of Police (SB) - 1

Director of Civil Befence and Commandant — 1
General Home Guards.- «

Députy Inspector General of Police (Admn) - 1

—

Deputy Inspector General of Police(Vig. =
ilance and E.O.) | -
..Deputy Inspector General of Police(Range)- 5;
Depity Inspector Général of Police(CIiD} - 1
'~Dy.In5pector General of Police (Border) - 1

‘Dy.Inspector General of Police(Training - 1

and Amed Police).

, Supdt.of Police/Addl.Supdt.of Police =~ 23
Commandant s Police Batfalions. - 5
Principal Police Training Gollege - -1
Supdt. of Police, Hailakandi _ —_;l~'
Superintendent of Police (C1iD) - 1 f
Superintendent of Police Dhemaji . - 1
Supdts. of Police, (Spl.Branch) - 2

Con‘td....3.
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Superintendént of. Police, Morigaon
Supdt s. of Police (Anti Corruption)

Superintendent of Police, Bongaigaon

Asett .Inspectbmyl General of Police

Superintendent of Police, Tinsukia
)

Total Assam

- 57

Posts under the Government of Meghalaya

Direétqr General & Inspector General of

Police,

Inspector General of Police (HQfg/CID)

' Deputy Inspector General of Police

(Re-organisation & Welfare)

Dy. InSpeCtér Genéral,of Police(Range)

' S&pdts,of Police/Addl. Supdts.of Police

Asstt.Inspector General of Police
Spl. Supdts. of Police (SB)
Special Supdt.of Police (CID)

‘Principal Police Training School

Commandant s,Police Battalion

- 17

I
N o e e e g

Total Meghalaya

- 17

Tot al ~Assam=-Meghalaya -

Central deputation Reserve of 40% of above
Posts to be filled by promotion in accord
dance with rule 9 of the IPS Recruitments

Rules, 1954 @ 33.3% of 1: abovel

Posts to be filled by direct recruitment
(1+2+3) above,

- Deputation Reserve @ 25% of 1 above

Leave reserve,Junior posts and Trsining
Reserve @ 30% of 1 above

Direct Recruitment
Promotion posts

-74

- 30
- 34

- 70

- 18

- 22

-110
- 34

Total Authorised Strength

Contd...4,
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‘Note : (1) The authorised strength‘of Assam-Meghalaya cadre
was 142 prior to issue of this Notification.

(2) pPrincipal regulations were published in part-II
Section 3 of Gazette of India vide SRO No.3851
dated 22,10.55. 1he Cadre Schedule in respect of
Assam?Meghalaya was subsequently smended vide
GSP No.42 E dated 27.1.72,GSR No..‘342-dated 20.4.78
GSR.10.198 E dated 16.7.82 GSR.No.765 E dated
18.12.82 and 1005 dated 31-12-88.

sd/- CHANDER PRAKASH
DESK OFFICER.

' sd/- G.C. Chutia,
Under Secretary to the Govtr. of Assam,
Home(A) Department,

Memo No.HMA. 25/80/18?—A Dated Dlspur the 2lst February,l9 92,
- Copy to := |

1. The P. S to: Chlef Secretary, Ascam, Dispur. -

2. The P.S. to Chief Secretary, Meghalaya, Shillong.

3, The Pirecotr General and Inspector General of Police Assam.
Ulubari,Guwahati-7,

4, The Director General and Incpector General of Pollce,

Meghalaya, Shillong.

5, The Accpuntant »% General, ©f Assam etc.Shillong.

6. The Secretary, Joint Cadre Authority and Secretary to the
Govt.of Assam, Department of Personnel, Dispur.,

7. The Secretary to the Govt.of M@ghalaya, Home(P )Deptt.
shillong.

8. The Director (Bollce), iinistry of Home. Affairs, New Delhi.

9. The Urder Secretary to the Govt. of India, Nlnlﬁtry of Per-
sonnel, P.G. and Pensions, New-Delhi. _

10.The Under Secretary to the Govt.of Assam,Finance(EC~II)
Deptt,.Dispur.

11.The Under Secy.to the Govt.of Assam,Finance(Esti-A)Deptt,

12.The Pyblisher,Assam Gazette, Bamunlmaloan Guwahati-22 for
favour of publlcatlon in the next issue of Assam Gazette.

47 | By Order~
‘ ' sd/-Illegible.

Under Secretaory to the Govt.of Assam,
Home (A) Departmentl

oooooooo
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( Amalgamated on 27th Sep

)

/IWNEXURCLE. Do s .

Govt. of Assam in 1923 and Assam Police Service Association
approved by the Govt. of Assam in 1958)
ANIL MUZAMMIL ROAD (OPPOSITE APSARA CINEMA ).

ULUBARI, GUWAHATI-781007.

All Assam Police Association 7

t '86 of Police Association approved by the

Adviser ;

Sri Dutal Sarmah, (A.P.S))
Sri Ajit Kr, Sarmah (insp.)

President :

Sri Siva Prasad Sarmah (A.P.S.)

- Working President :’

Sri Garga Narayan ODutta-
Choudhury (Insp.)’

Vice President

Sri Rajani Goswami (S.I.
A.P.R.O)

‘General Secretary : -

Sri Prabhat Singha Lahkar
(insp. )

Asstt. Secretary:

Sri Harish Sarmah (S.1)
Smti Renu Duita Phukan (S.1.)

Chief Organiging Secretary .

Sri Pradip Bordoloi, (AS.1.,
A.P.R.O.)

Organiding Secretary :

Sri Amalendu Bhusan Dev (Sl)
Sri Ramen Hazarika, (Hav)
Sri Ramen Sarmah (NK} .
Sri Jiban Sarkar (Const.)

Treasurer :

Sri Hem Ch, Sarmah (Hav.
AS.F.0)

Publicity Secretary :

Sri Kaushik Bhattacharjee (S1)

To,
Dispur.

Sub 3e

Letfer No. A.A.P.A. 'von.1/156/95
.

t

The Home Secretary -
Gcovt, Of Assam,

Proceeding of emergent executive Combittee
meeting held on 22-4~95 on the subject Of
. gross mismanagement of the Joint Assan Megha-

Sir.

laya Cadre of Indian Police Service,

I am sending herewith the(origiwal)- copy of
proceeding of the emergent executive Committee meeting
held on 22nd April /1995 at the office building of
All Assam Police Association for favour of your kind
parusal and necessary action. | ‘ '

Yours faithfully,

G

All Assam Police Association,.

~

General Sectretary

Assam, Guwahati,.

. e ——
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-4 & All Assam olice Association ,

N ( Amalgamated on 27th Sept '86 of Police Association approved by the
Govt. of Assam in 1923 and Assam Police Service Association
approved by the Govt. of Assam in 1958)
ANIL MUZAMMIL ROAD (OPPOSITE APSARA CINEMA ).

ULUBARI, GUWAHATI-781007.

2

Adviser : Letter No. AAPA,  VOL=I/157/95 Date 24=4=95,

Sri Dulal Sarmah, (A.P.S) K
Sri ‘Ajit Kr, Sarmah (Insp.)

R dinder

" ) TO,
President
rThe Director General of police,

Sti Siva Prasad Sarmah (A.P.S.) Assam, Guwahatie

Working President : '
: Sub 3« Proceeding of emergent executive Committee

Sri Garga Narayan Dutta- meeting held on 22-4-95 on the subject of
Choudhury (insp.) gross mismanagement of the Joint Assem Megha-
laya Cadre of Indian Police Service,

Vice President :

Sri Rajani Goswami (S.l. ‘
A.P.R.0) sir,

General Secretary : T em sending herewith the photostat copy of

Sri Prabhat Singha L:ahkar Proceeding of thegmergent executive Committee meeking
- (insp.) held on 22nd April /1995 at the office building of

All Assam Police Association.
Asstt. Secretary .

Sri Harish Sarmah (S. 1) in this connection , we have send a -’

Smti Renu Dutta Phukan (S.1.) copy Of the proceeding of the executive committee

’ meeting Of A.A.P.A. o tO Home Secretary , Assan and
pP.S. to the Chief Minister ., Assam for favour qf'kind

Sri Pradip Bordoloi, (A.S.1,, perusal and necessary action. .
APR.O.) 4

| Chief Organising Secretary :

Organising Secretary :
‘ yours faithfully,

8ri Amalendu Bhusan Dev (S)

Sri Ramen Hazarika, (Hav) ; : ‘{
Sri Ramen Sarmah (NK) Geperal SecretarJ.

: Z

Sri Jiban Sarkar (Const) . W \ All Assam Police Association.
S Assam, Guwahatis

. Treasurer: A& . BE e

Sri Hem Ch. Sarmah (Hav.
A.8.F.0) coe X wwe

Publicity Secretary:

. &ri Kaushik Bhattacharjee (S!)

R -
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sub se

The Private Secretary,
to the Chief Minister of Assam,

proceeding of emergent executive committee
meeting held on 22-4=95 on the subject of
gross mismanagement of the Joint Assam

.......................................
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Meghalaya Cadre of Indian Police Service,

sir,

I am sending herewith a copy of proceeding
of the emergent executive Committee meeting held on
22nd April/1995 at the office building of All Assem
police Association for favour of your kind perusal i

and necessary action.

- You

o e

o e g e BN

[

faithfully,

Gereral . Secfega/fér. Y

All Assam Police Associatior.

A

ssam, Guwahati, -

it o e, bt i . e
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in emergent executive Committee meeting

was held under the presidenship of sri Sivaprasad sarma
(President A,A.P.A. ) today on 22-4-95 at 4 P.m. in the
office building of ALL ASSAM POLICE ASSOCIATION. The
meeting mainly discussed about gross mismanagement oOf
the joint Assam Meghalaya Cadre of Indian Police Service
by way of wrong distribution of promotion posts between .
Assam and Meghalaya and non holding of mandatory trienniall
reviews in time which has adversely affacted the promoti=-
onal scepe of the State Police service officers.

i
In the meeting, General Secretary and other b
members Of A,A.P.2. expressed deep concern for Govt. not
QAJVVWMOV - ) .
attending to the genuine,of the A.P.S. officers gﬁien%ncesi
in regard to promotion frcm the A.P.S. Cadre to the I.P.S.i
Rank. . }
|
The members of the Association stated that !
i

Assam Meghalaya being a joint Cadre, the officers of Assam !

police service and Meghalaya police Service, in due course

are promoted to I,P.S. @nd eventually become members of

the joint I.P.S, Cadre of Assam Meghalaya. As such , it is |
imperative that the year-wise seniority of the officers of
the two State services is maintained in order tO ensure
that officers recruited in a particulears year ( irrespec-
tive of whatever of the two State services they belong) ;
are not superseded by junior officers of any of the two ‘
state Services at the time of their promotion to IPS, 1f .
not disqualified otherwise. But unfortunately while as '
many as 13(thirteen) officers of 1976 batch and 7(seven) '
officers of 1977 batch of Assam Police Service are awai-
ting promotion to IPS for want of vacancies,Meghalaya
Police service officers recruited in the year 197@ and
latter have already ‘been promoted to IPS, which has caused f
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| many eligible officers the Chance to figure in the ‘Select’
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ﬁ_ﬁat e
deep resentment an;ongst the Assam Folice Service officers,
This vast variation in the promotion of the officers of
two services affecting seniority of 1978 and 1977 batches
of officers of Assam Police Service has occurred dve to an
arbitrary decision on the part of Home Department, Assam
to surrender certain number of promotion posts to Megha-
laya , which is rot legally tenable in view of Assam and

- v -
Doy et e el

Meghaleya being a joint Cadre,

Secondly, the statutory requirémént to hold
triennial review to re-examine@ the strength and composi-
tion of Assam Meghaleya cadre of the Indian police SerVice

has not been met régularly in Assam since 1989, The last |, -

triennial review which was due in May , 1989 was finally
held on 26-9-91 after as many as three postponments. The
out-come of this review however did not benefit the State
Police service officer as there was _',n’ot a single increase
in the promotion posts of the Cadre to -the detriment of

e W - o e

the prospect of State Service officer. The subsequent

triennial review which was due in the year 1992 was not
held at all., In the mean time the next triennial review
bas fallen due in 1995, But surprisingly, without taking

any step for holding the same, the State Govt. has already |

hold the selection Committee Meeting on 27-3-95 to finalise .
the select list for filling up anticipated vacancies for i s

the year 1995. Since the select list, 1995 has been prep-

ared without holding two ccnsecutive triennial reviews, Pl

there was no scope for the correct assessment of the
anticipated vacancies for the year 1995. This has deprived

List' which could have been longer if the over-due trie-
nnial reviews had preceded the Selection Committee meeting. =
In view of above facts, the meeting adopted

resolutions as follows :- . .'
. Contd OQOOQP/3. ;
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fas o) aFag o agq FeER ,. 1) The meeting resolved to move the State
RO st Al 73— Govt. through the Director General of Police, Assem,
Borewbt 3 to tske necessary Steps for increasing the existing
gate < @4, b, strength of the Cadre by holding the triennial reviewy
Q=fse FAIT ), Gt ﬂﬁqrﬁs immediately and to promote eligible officers of entire
T4 ¢ 1976 and 1977 batches of A,P.S. tO I.,PeS. in order to
afiq emq 1, @, B @51 | bring parity in their seniority as they have been very
B Fereifs ¢ unjustly superseded by officers of Meghalaya Police

Qzaq win, &t Afinds Service much junior to them,
y ° |

e g wa 1A, 4 2 The meeting also resolved to move Govt,
&l Afeef | - / to keep the select list 1995 in abeysnce till holding
B oreifd of triennial review 1995 so that more names could be
awzﬂ QI R included in the select list ( 1f there is any increase
Afinde in the promotion posts following the review). without
el wfiFd, —g— prejudice to the officers already included in the liste
Y9G FH6E '
~ 3) The meeting further, resolved that if the
Rerets fig Az , ]
s oifdz authority fails to take necessary steps for redressal
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To

The Secretary to the

Govt of Assam, Home Department,

Dispur, Guwahetd,
Sub Trienniel of review of the IPS cadres strencoih.
Sir,

We have taken up with Govt the repecied
violation of Rule 4 of the I.P,S.(Cadre) Rules,1954 by
which the Central Govt is mandatorily requirec
re-examine the strength and composition of the Cadre in
consultation with the State Govt, This mandate of the
Rule has been regularly violated and when one of our
ex-members, Shri Gopinath Das, had filed an application
in the Cemral,,:.Administrative Tribunal, Guwahatd Bench,‘
The Hon'ble Tzfibunal, by Jjudgement dtd, 13,11,87 in
G,C.No,57 of 1987 had held that Rule 4(2) of the Rules
conferred a right on the officers to have the re-examina-
tion done by the due date and that undue delay in
holding the review amounted to malice in law and had
directed that the cadre strength be reviewed as  on
1.5.86. In pursuance to the said Judgement, the Govr. of
India, belatedly, by Notification No,11052/7/88-AIS(II)(A)
dtd. 19.12.88 reviewed the cadre strength and a: - a

‘result of which 7 vacancies a-frose-‘\it;‘\‘the promotion quote

as on 1.5.86, In terms of the -said judgement, the next
trienniel review was due to be held in 1989 but again in
violation of the provision: of Rule 4(2) of the Rules .nd
the judgement of the Hon'ble Tribunal, the review iras
notified only on 17.1.92, i.e, after a lapse of about 6
years., Be that as it may, the next review was done in

Feb'1995 but, again, the Association understands thet no
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steps have been taken to review the matter,
of which the eligible Staﬁ? ' Police Service dfficers are
being denied promotions otherwise overdue to them. We
feel that the matter is boing unduly delayed at the =ust

as a res !ylt

of several eligible officers, We have taken up the motier -

with the Govt and during discussions if became apparent
that the following records are essential to explain the
had

otherwise felledm on deai ears. As such we request you

true and correct position of our grievances which

to kindly furnish us wits the following documents zo as
to enable us to effectfvely place and ex_-plain cur
grievance to the authoritics,

(1)
which the weeting of th: irdenniel review was held on
27.9.91 and ‘Govt of India Notification dtd, 17,1,92 e
Issued.

(2) with the Govi A“of
Meghalaya showing as to how 7 promotional posts under
the Govt of Assam had been allotted to the Gove of
Meghalaya, |

Proposal of th»

Correspondence/agreemernt

We need not point out that the action of ihe
authorities in delaying the review has already casused
the members of our Associetlon a great injustice to iaoir
careers you to look Iinto

matler and furnish us the documents

and &8s sucih I reguect the
prayed for &t .your

eariiest convenience,

Contd..P-2/

State Govt on the basis of -
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Necessary éxpenses, if any, for furnishiug thes
Same will be borne by us, '

Yours faithfull Yy

hkery gy 5)os
(PRABHAT SINGH LAHKAR)
_ GENERAL SECRETARY
ASSAM POLICE assocy O&A. 7N
ULUBARI,_GUWAHATI.]
. General Secretary
25Nh le Assaw Polica Asso ¥
i . Ulukari, Cuwsghati—s ,
Copy forward:d to the Director Geners: of

Police, Assam, Ulubard, Guwahatd  for favour of
Inform at.ion.1 ' e

’ (PRAB‘A SINGH LAHKAR) -
GENERAL SECRETARY
- ASSAM BOLICE 45SoLcra TLON
: ULUBARI, GUWAHA TI.7
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